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sri H.Ke Pandey for the applicant. sri Pra-
shant Mathur for the respondents. After passing
the ashbove genersl order, sri R.K. Pandey, learned
counsel for the applicant mentions that the appli-
cotion had been filed for getting retirement bene=
fit, like setlilement dues,pension gretuity and cther
allowances faor which the petiticner was entitled
under the law aend clso for fixation of pay scale
in the revised pay scale ks, 1000-2660 w.¢.f.01.3.93.
Learned counsel for the applicant submits that all
the reliefs have been allowed by the respondents
to the upplicent and thus, the U.A. has become
infructuous. Hence, thie Ussme 15 dismissed as
becCue infructuous.
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>ri R.K. Pandey for the applicant. sri Pra-
shant Mathur for the respondents. After passing
the agbove general order, sri R.K. Pandey, learned
counsel for the applicant mentions that the appli-
cation had been filed for getting retirement bene=-
fit, like settlement dues,pension gratuity and other
allowances far Wwhich the petiticner was entitled
under the law and also for fixation of pay scale
in the revised pay scale Rs.1060-26060 w.e.f.0l.3.93.
Learned counsel for the applicant submits that all
the reliefs have been allowed by the respondents
to the applicant and thus, the U.A. has became
infructuous. Hence, the U.A. 1s dismissed as
become infr uctuous.
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